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Law & Lecal Affmrs l)epartment
- NO TIPICATXON

. Janpur June 27,2016 RO
_ G S.R.28 ~In exercise of powers. conferrcd by secnon 23 0f -
the Family Courts ‘Act. 1984 (Lentra\ Act No. 66 of 1984), the -
' State Govemmem in consultation ‘with - the ngh Court 0 :

" Judicature for Rajasthan hereby makes the following \
to amend the Fannly (,ourtq (Rajasthan) Rules, 1991 name\y ERREDE

0

aud commmcement - These rules may o

1 Short tltlc
(.ourts (Ra]asthan) (Amendmcnt) Rules, T

v be cal\ed the Lxrm\y
2016 :

(2) They mu come mto force thh 1mmed1ate effect

tmg rule 8 of the

2 Subbt\tutlon of - rule 8.- The ex1s
¢ subsututed by the

‘ Farmly Courts (Rajasthan) Rules 1991, sha“ b
following, nameiy:- . v

ng. Appomtment of counsellors. (1) The The HighCeurt © =~
shall, by T pubhc notice pub blished in any: local: dail"y new

‘“"’“W’iwv mg wxdg cuculatwn in the - area, invite

' s engaged or WOTKIRg.

- of the: family for

ly Court of such

: bemg assouated

: area.
r appomtment as 4 5

Q@) A pemm shali';no Abe quahhed fo
mg quahﬁcauons,

. counsellor “unless he possesses the ’rollow

namely:-
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(1) : :Degree m socxal scxences such as socxal'
oo welfare, . sociology, . ‘clinical - .psyc atry
{ ,psychology/pmlosophy, preferably thh a
Z,Deg,ree in laws, and
(i) At least five - yearx expenence in fxcld .

work/research or of" teaching in. Govemment '
‘depaﬂment orin a (,ollege/u_,_, versity or a.
comparable academic institute, with specxal
+,  reference - to prohlems of - women and'
: dnldren S
. F ve years expencnce in 1he exammatxon' "
++ and/or application of Central/State Laws -
" relating to mamage chvorce, mmntenance E
guardianship and adoptmn and other farmly B
~ disputes:

v Prov.dcd thdt thc ngh Coun may, m
exceptxonal - circumstances, Crelax

R uxlv .
ERUREA.

mlmmdm acadennc quahtlcanons

Prov1ded furthu that prefcrcnce may -

‘be given to ‘women havmg the rcquxsnte
‘..QUalxﬁcauons. : :

. Provxded al.so that preference shall'
~be given to a candidate who has been-an
~ officer of District Jugge cadre or has
‘ expenence of coumellmc in famlly matters ‘

: .(3) The apphcanons recelved for appomtment as .
‘ ’jcounsellors shall be examined.and if the applicants -
are; on-such' enquiry as deemed proper, found to be fit
for bemg assocxated -counsetlors; such- apphcantsk s
shall, in ‘consultation wit the Judge of the Family
Court, be authorized for a eriod-of two;xears by the
State Government. by “notification in  the official

Gazette, to be assocmted thh the Famlly Court in
 that area. -

- W Yo g
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(4) The Court may appomt a Counsellor from th'
- persons authonzod under sub-mle (3)
- (5) The Court: ‘may secure the services of any other -
vperson wbose assocxatmn with the Court appears '
_ ngeessary o as to. enable the court 1o exercise its
jurisdiction more cﬁoctxvely in accordance with the :

purpose of the Ac L :

l

- 3. Addmon of new rulc 9 and 10.- After the rule 8 so B o
eubsututed tho lollomm, new mle 9 and ‘10 shall be added
namely- '

"9 Number of counsellor. Each Farmly Court shall

. ,have as- many counsellors as may be detemnned by"s
ngh Court L :

1(} Salary, Allow.mces & other terms ‘an
condmons of counsollors. (1) The counsellors shall be"
~entitled to receive: the fee and other allowances at such’
rates as may, from time to time, be determined by the State

S Govemment in consultdtxon with the ngh Coutt.

' _'(9) .The x.ounsellor shall not be p..ud any. fee or expem:es?
§ by an} parw to the case.

3) The Court may assxgn any ‘work to a Counsellor for
assrstmg itin dlschargmg its functions under, the Act.

[(4) lho Louneellor or the person assocxated with the
Court under sub-rule (5) of rule 8 shall not act or. plead for
a party 10 d case or proceedmg but shall gene ally assist the
“ Court in reaching pesce il and amicable setﬂement of the
‘ dlspute - ' .

'(5) lhe ¢ ourlséll 3

lhereof

" (iii) help the partie: 1'3”‘3.0_11]0!1?9:‘.10n;,
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report or interim. report, as thc case may

L be required by the Court;
(v) perfo rm such. other functions as may. be ass1gncd

o to mrn by the. Famﬂy Court, tr m tlme to time.

(w) subrm

(6) The Counse“or in performmg hxs “function shau be

guided by ‘such: general or specxa\ dtrecuons as may be

gwen by the Court., from time totime.,

Bxplanatxon. The lerm Lounsellers in this - rule shal\
: mclude the persons. assouau,d with the :

court under wb—ru!e (5 of rule 8

o [No. ] . 26(1) Nyay /20131

By Order of the Governor;

' “Manoj KumarVyas,
Prmclpal Secrctary to the Government. ;

. " ;‘:,‘ . . . v .
’ G@émn{ent Central Press, Ja.ip“r.‘
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Ay ﬁw?-Deter'nlinatioxl of fee-Cum-allowances to the Counsellors
W appointed in Family Courts, ’

TS W B Gy XVi(@)000015/008 .
29103016 ,
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